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(OPEN COUR7? 

CEliTR.AL ADMI1118TRA1'tVE TRIBURAL, ALLAHABAD BEliCH 
ALLAHABAD 

HOB'BL:£ IIR.A.K. GAUR , JD.JIBE.R (J). 
HOB'BtZ IIR8. IIABJULIKA GA'D'TAII, IIDIBE.R (A). 

Original. Application NUmber. 995 OF 2006. 

ALI..AHABAD this the 25th day of l'eb.raazy, 2009. 

Rishi Kumar, Pcnonal No. 008395 Ward Assistant Ordnance Clothing 
Factory Nirmani Hospital, District- Shabjabanpur .. 

... ... ...... ... Applicant. 
V:£R8 'D'8 

I. Union of India through Secretary, Ministry of Defence, New Delhi. 

2. Ordnance Clothing Factory Shabjabanpur through its General 
Manager . 

3. Chief MOOieal Offieer/Incharge OrdnAnce Clothing Factory 
Hospital, Shahjahanpur. 

4. Ram Shankar Rastogi, Personal No. 8397 Ward 1\!lsiStant, at 
present Medieal Assistant, Ordnance Clothing Factory Hospital 
Shabjabanpur. 

5. Sri Gayasuddin Personal No. 8608, Ward Assistant 
Medical Assistant Ordnance Clothing Factory 
Shabjahanpur. 

ll'lt present 
Hoapitfll, 

. ....... ...... .. Respondents 

Adwcatf" for the applicant: 
Advocate for the Respondents : 

Sri R.B. Gaur 
Sri Ajay Singh 

ORDER 
(DeUwred By Bon'ble llr. A.K. Gaur, J .ll.) 

Tite applicant through the instant O.A has prayed for issuance of n 

writ , m·der or dire<:tjon in the nature oC certiorari quashing the impugnod 

order da ted 22.0'1 .2006 passed by respondent No. 2 coupled with 

clirection to the re.pondents in the nature of mandamus to promote Ute 

applicant on the po!!t ofMedicfll Assistant. 

t-v 



• 

2. 

2. Learned counsel for the applicant also contended that although the 

applicant bas been given promotion w.e.f. 01.04.2008 ~hereas simDery 

situated persons have been given promotion w.e.f. 22.04.2006. Learned 

counsel for the applicAnt would further contend that grievance of the 

applicant might be red.rassed if a direction is giwn to the applicant to file 

representation before the concerned competent authority, who shall 

consider aut! decide the stulle within a specified puriod of time. 

3. Having heard learned counsel for both &idea, we hereby direct the 

applicant to file a certified copy of this order aloHgwith complete copy of 

the O.A (with all annexmes) and comprehensive representation, within 

two weeks fi·om the date of receipt of certified copy of the order before 

competent Authority and the said authority shall consider and decide 

the same by a reasoned and speak:ing order meeting all the contentions 

raised by tl1e applicant .in his representation within a period of three 

months on receipt of certified copy of the order, as contemplAted above, 

.in accordance with law and rclcvant rules on the au bjoct and 

communicate the deo.is.ion to the applicant forthwith. 

4. With tJ1e aforesaid directions, the O.A.is disposed of finally with no 

order as to c:oah. 

Be it noted that we have not passed any order on merits of the 

case. 

MF.t-J; .J 

/Anand/ 


